
I

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

SOUTHERN ZONE AT CHEI{NAI

APPEAL No.28 of 2O2O

Meenava Thanthai K.R. Selvaraj Kumar

Meenavar Nala Sangam

Registered under section 10 of the Tamil Nadu

Societies Act in S1.No.205 of 2015 dated 26.06.20 15

Rep by its President

M.R.Thiyagarajan

S/o.Late Rajaiingam

Office at No.48, East Madha Chruch Street,

Royapuram, Chennai - 600013. ...Appellant

1.

Versus

Tamil Nadu State Environmental

Impact Assessment Authority
Through the Member Secretar5z

3rd Floor, Panagal Maligai

No. 1 Jeenis Road, Saidapet, Chennai-600 015

Tamil Nadu

Department of Fisheries Tamil Nadu

Through the Assistant Director

Fishing Harbor Project Division

No. 11, Thiruvottriyur N.H. Road,

Near New Bustand, Ponneri

Tiruvallur, Tamil Nadu - 601204

State of Tamil Nadu

Through Chief Secretary

Government of Tamil Nadu, Secretariat

Chennai - 600009

Tamil Nadu Pollution Control Board

Through the Member Secretary

76ft Mount Salai

Guindy, Chennai - 600032 ... Respondents

I, Thiru.K.V.Giridhar, I.F.S., Member Secretary, State Level Environment
Impact Assessment Authority, Tamil Nadu (SEIAA-TN), chennai - 600 015 do

o

J.

4.

MemberSecrehry
sTut ltytt tillltn0tiilftiT t[1pt0 tsJrs5ilfltI il]fl 0RII, ilt

PanagalMatiqai, N0.1, Jeenis R$d,
Sairapet, Cheinal . 15

hereby solemnly affirm and sincerely state as follows:-
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1. I respectfully submit that I am the lst Respondent herein and as such I am

well acquainted with the facts and the circumstances of the case from the

records available in this office.

I respectfully submit that at the outset, I deny the averments stated in the

application as false except those that are specifically admitted hereunder

and put the applicant to strict proof of the same.

It is respectfully submitted that the project proponent M/s. Fisheries

Department, Fishing Harbour Project Division, Chennai has applied to State

Level Environment Impact Assessment Authority -Tamil Nadu (SEIAA-TN)

for issuance of Terms of Reference (ToR) for the proposed construction of
TUNA Fishing Harbour at S.F.No.7/4, 39, 40, 4t, 42 &49, Thiruvottiy'ur
Kuppam Village, Ennore Taluk, Thiruvaliur District, Tamil Nadu.

It is respectfully submitted that the project proposal was placed in the 100m

meeting of the State Expert Appraisal Committee (SEAC) held on 20.12.2012
& 21.12.2017. Accordingly, the SEAC recommended ToR for preparation of
Environment Impact Assessment (EIA) report along with public Hearing.

It is respectfully submitted that the project proposal was placed in the 266ft
meeting of the SEIAA-TN held on 22.01.2018. Accordingly, the SEIAA

recommended roR for preparation of EIA report along with public Hearing in
addition to certain conditions vide this office LT.No.SEIAA-TN_

F. No. 6440 / SE AC-C I 7 (el I ToR- gO I I 20 tZ dated 22.O t.2O | 8.

It is respectfully submitted that project proponent M/ s. Fisheries
Department, Fishing Harbour project Division, Chennai has applied to
SEIAA-TN on 27.09.2019 through online in the pARIVESH portal vide
slA/TN/MIS/43388/2015, for issuance of Environmental crearance (EC) for
the proposed construction of rUNA Fishing Harbour with net fish handling
capacity of 69,0O0 TPA at S.F.No.7/4,39,4O,4I,42 & 49, Thiruvottiyur
Kuppam Village, Ennore Taluk, Thiruvallur District, Tamil Nadu and
submitted the hard copy of the EIA report along with public hearing to
SEIAA-TN on 13. 12.20 19.

It is respectfully submitted that, the proposal was placed in the 141st SEAC
meeting held on 16.12.2019 , based on the appraisar the committee has
requested certain additional details to the project proponent. The project
proponent has furnished the reply to SEIAA_TN on 17.O2.2O2O.
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8. It is respectfully submitted that, meantime, M/ s.Meenava Thanthai

K.R.Selvaraj Kumar, Meenavar Nala Sangam has filed Original Application

No 28 of 2020 against the Chief Secretary, Government of Tamil Nadu and

others before the Hon'ble National Green Tribunal, Southern Zone, Chennai.

In this connection, Hon'ble National Green Tribunal, Southern Zone,

Chennai has passed order dated 07.O2.2O2O has stated that

"....9. In order to ascertain the present status u)e feel it appropriate to

appoint a Joint Committee ampising of Dbt'ict Collector, Thiruuallur, Tlw

Tamil Nadu State Pollution Control Board ond State Enuironment Impact

Assessment Authoritg, and Senior Olficer from the Tamil Nqdu State

Coastal Zone Management Authoitg to inspect ttrc area in question and
submit the factual and action taken report including ang uiolations found
before this Tfibunal uithin a period of one month.

....13. State Enuironment Impact Assessment Authoitg (SEIAA) will act as

the nodal agencA for co-ordination and also for prouiding necessary

logistics for this purpose.

14. TtE Registry is directed to communicate this order to the concemed

officials bg e-mail. The petitioner is also directed to take steps to serue tle
order on tle sirth respondent immediatelg.

15. The committee shall submit tte report to thi.s Tribunat through e-mait @

ngtszfiling@mail. com uithin that time.

16. For appearance and consideration of the report post on 26.03.2020."

9. It is respectfully submitted that, as per the direction of Hon'ble Tribunal, the
joint committee was inspected the project site of rUNA Fishing harbor,
located at Thiruvottiyrrr Kuppam Village, Ennore Taluk, Thiruvallur District
or 17 .O3.2O20 and the inspection report also liled before the Hon,ble
Tribunal on 23.O3.2O2O.

10. It is respectfully submitted that, the proposal was again placed in the 153d
SEAC meeting held on 04.06.2020, based on the presentation made by the
project proponent and the documents furnished, the SEAC decided to
recommend the proposal for grant of Environmental clearance to sEIAA
subject to conditions.

11. It is respectfully submitted that, the project proposal was placed in the
382nd SEIM meeting held on 23.06.2020 .Afier detailed discttssion tle
Auttnitg noted that there is a case pending in NGT (sz) in oA.No.2B of 2020.
The Autlwritg decided to defer the subject tiil *e disposat of tle case and
decided to request Ms sErA.A to wt up the agenda to Autl.rya on disposal of
the case." O*/

Member Secretary
st,iti tilit t],lvlR0ii#fiti fif,r,tT A,5tssi,tflil tlJntofltTy. Til

panagaiMai!:i !c.l ,leel.s F.oad,

SaiCrpet, Chsrr:i, 15
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It is respectfully submitted that, the Hon'ble National Green Tribunal,

Southern Zone, Chennai has passed an order dated 21.07.2020 in the

O.A.No.28 of 2O2O(SZ\ has pronounced that

"....11. On going through the report, ute find that no enuironment

compensation has been assessed, and uhetler ang damage ha,s been

caused to the enuironment / coastal area has not been mentioned. So, ue

feel it appropriate to direct tlrc committee to assess the enuironment

compensation as uell and the question as to whether it has to be awarded

or not can be considered bg this Tibunal afier lrcaing both sides on that
aspect later.

12. The otlLer respondents who did not file statement are directed to file
ttreir response before the next heaing date.

13. TLe committee is directed to submit furtLer report as directed uithin a
peiod of one month from today to this Tibunal i.e, on or before

14.09.2020 through e-mail or bg e-filling at ngtszfiling@mail.com.

16. Tlte SEIAA is directed to consider and pass appropiate orders in tlw
pending application for Enuironmental Clearance said to houe been filed
by the State authorities in this case for the project in accordance tuith latu.

...18. T?B Registry is directed to communicate this order to the SEIAA as

uell as the members of the committee bg e-mail immediatelg so as to
enable them to complg with the direction."

It is respectfully submitted that, the project proposal was placed in the

387th SEIAA meeting held on 05.08.2020. The Authority discussed in
detailed and in view of the orders of Hon'ble NGT, SZ dated 21.07.2020 in
O.A.No.28 of 2O2O it was decided and issued Environmental Clearance vide

this office Letter.No.SEIAA-TN/F.No.6aaOlECl7(ell75l2O2O dated:

05.08.2020 subject to the conditions as recommended by SEAC and the
following conditions in addition to the General Conditions. rCondltlon No:

2. Enulronmcntal Clearance is issued subtect to outconte of the
Hon'ble IiIcT (SZ) ord,er ln O.A.No.28 of 2O2O.

14. It is respectfully submitted that, as per the direction of Hon,lcle Tribunal, the
joint committee was once again inspected the project site of TUNA Fishing

harbor, located at Thiruvottiyur Kuppam Village, Ennore Taluk, Thiruvallur
District on O4.O9 .2020 and the inspection report also filed before the
Hon'ble Tribunal on 13.09.2020.

Ct-t--
Mrimber Secretary

illli lt'ltL ti{!lR0lll/.tlll llLPl(,I Aslt$lttllT il]ll]0RIII'Tli

Pan3qal i'lil :li N"'1''l?en's Rced'

S;da9et' Cnennai ' 15
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15. It is respectfully submitted that, the Hon'ble National Green Tribunal,
Southern Zone, Chennai has passed an order dated 14.09.2020 in the
O.A.No.28 of 2O2O(SZ! has pronounced that

"...15. Since, tle committee members haue mentioned that tteg d.on't

houe tle expertise to a.ssess tLte enuironmental damage and tleg uanted
assistance of an expert agenca, we feel that it is necessary to include an
expert in remote sensing for the purpose of identifging the area pior to the
actiuities and what is tLte nafure and ertent of tLrc d.amage caused and
also what is tlrc amount required for restoing the same to its original
position as these details will houe to be taken into occount bg this Tibunal
for proper disposal of this case.

I 6. Sq for that purpose we include an expert from th.e Institute of
Remote sensing, Anna uniuersitg, chennai as ad-ditional Member in the
committee so thaL the committee can uith the lelp of tle expert collect
data regarding the pior position of tlrc area. Time series satellite d.ata

from Julg, 19 till date can be proanred for appearing tle appropriate period"

of commencement of construction and to what ertefi this has been done
ond tle committee is directed to assess the enuironmental compensation
based on the auailable data and submit tl, further report to this Tibunal.

. ..2 1 . TLE committee is granted one month time for this purpose.,

16. It is respectfully submitted that, as per the direction of Hon'ble Tribunal, the
joint committee had inspected the project site of rUNA Fishing harbor,
located at Thiruvottiyrrr Kuppam Village, Ennore Taluk, Thiruvallur District
on 16.10.2020 and the inspection report also liled before the Honble
Tribunal on 18.12.2020.

It is therefore humbly prayed that this Hon'ble Tribunal may be pleased to
consider the above said facts and pass such order or orders as this Hon,ble
Tribunal may deem fit and proper and thus render justice.

Solemnly affirmed at Chennai I
On this 08th day of March, 2021 -
and signed his name in my presence. I

Respondent No-l

ITITI Lttlit ftUit[0till{[{T tilP,{(T All$sililtT AUTH0RtTY..Ili

PaESI Maligai, N0,1, Jeenrs Rmd,

Saiiape[ Chennai - 15

Before me(2-.-
lrrirtrnd,,rt-.nrrft enginr.,

lhh Iewl Irrvironment lmport llsetsmmt AuthorityJooilmdu

Third Floor, Panagd Maf,gd
Saidapet Chennai- 600 0i5

Advocate : Chennai


